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areas. He has evaded that part of 
t be question. 

SbrI Vldya Charaa Sb1llda: The 
hon. lady Member asked a general 
question whether we want to settle 
('x-servicemen in border areas, and 
fI() I said this is under OUr conaidera-
tion and we have started a pilot 
scheme. 

8br1 SWen: He says he has got a 
scheme . <Interruptions.) 
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8bri Jfe... BanIa: The Assis(ant 
High Commissioner's oJftce of PaId,-
tan in ShHlong was aboliahed because 
of its proved involvement in encour-
aging Pakistan saboteurs in the State 
of Aosam, In that context, may I 
know whether our Government is 
aware of the ract that the Deputy 
High Commissioner's office of Pakis-
tan located in C~lcutta 15 actively 
encouraging Pakistani infiltration into 
the State of Assam and encouraging 
rpbellion among the hill tribes of 
Assam with arms and ammunitions 
and, if SO, may t know whether the 
Guvernment 'COnsiders this as a viola-
tinn of the Tashkent """t, and if they 
consider it to be a violation of the 
Tashkent part by Pakistan, what P05l-
tiv~ steps aTe being taken to b.ring 
Pakistan into a rea!lOnable frame of 
mind? 

Shri Y. B. Chavan: A.. far B, in-
fi ltration is concemed. certainly we 
accept that on their side they are 
trnining some people for Infiltration. 
To that extent they have broken the 
Tashkent spirit, 

Slt.rl Rem BanIa: A.n11 the letter 
too, 

Shri Y. B, OhavlUl: Both If''lter and 
spirit. As far as the political aspect 
is concerned, we have to think about 
it, They may have signed the 
Tashkent agreement insinet'rely but 
our approach has been as had been 
explained on many occasion. by the 
Foreign Minister, we would like to 
stand by the Tashkent agreement. 

Shrl Hem 1Iar1Ia: There ran be no 
unilateral implementation ot a bilate-
ral pact such as the Tashkent agree-
ment. 

Slt.rl Y. B. Cbavan: Mr, Hem Barua 
Is entitled to his opinion. I am ex-
plaining the Government'. pOSition. 
He may not like it; he may disap-
prove of It and he is certainly en-
titled to do 80. As far the as the 
Assam inlldtrations are cOllcerned, we 
are quite aware that they are trYing 
to push in people after trolning them 
and we have to take care and set' 
how we resist It. As the Deputy 
Minister explained. we have taken 

. certain steps and will continue to 
take certain steps. 

Shri Rem Barua: What about the 
Deputy High Commissioner in Cal-
cutta. 

Sbrt y, B. Chavan: I would require 
notice before I make any specific 
commitment on this queatlon, 

Volantary KeUremaat 

+ 
·5'7Z. Sbrlmatl Savltrl NI,a ... : 

Sbrl D. C. Sharma: 

Will the Minister of Rome Allain 
be pleased to .tate: 

(a) whether Government proJlOlp 
to chalk out a !!Cherne for voluntarY 
retirement in order to raise the lItan-
dord and efficiency of servicea and 
also to get rid of frustrated and dl8-
gruntled officers of middle aae group; 
and 
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(b) if so, the broad details of thiB 
scheme and when this scheme will be 
implemented? 

ThI! Deputy MinIster ill the MInIs-
try of Home Mairs (Shrl Vldya 
Cbaran Shukla): (a) /lnd (b). A 
statement is laid on the Table of the 
House. 

Statement 

Special retirement terms have been 
sanctioned fOr surplus stall' who have 
put in a minimum of 15 years service 
and who opt to retire voluntarily. A 
copy of the orders issued by ~he 
Ministry of Finance, indicating the 
terms for voluntary retirement in 
such cases was placed on the Table 
of the House by the Deputy Minister 
of Finance on the 28th Apr:I, 1966, in 
reply to starred Question No. 1408. 
As explained in the statement laid 
on the Table of the Lok Sabha on 
16th November, 1966 in reply to Un-
starred Question No. 1519, by Shri 
Maheshwar Nail<, proposah to imple-
ment the recommendation, contained 
in the paper on "meaSL!res for 
strengthening administration" and the 
Committee on Prevention (;f Corrup-
tion (Santhanam Committe", to the 
.. ./leet that the Govemm,nt should 
have powers to compulsorily retire a 
Government servant who had com-
pleted 25 years of qualifying service 
or had attained the age of 50 years, 
withom giving any reason and with-
out lIab\1lty for special pension are 
under consideration. The qu~stion 
whether Government servants also 
should be given a reciprocal right ~o 
so rctin! is also under consideration. 

Shrimati Savltrl NIpm: Is the han. 
Minister aware that there are a large 
number of peopl~ in the ... rvices who 
get completely demoralised and frus-
trated because they arc victims of the 
departmental promotiOn .committees 
,md by the nepotism and favouritism 
which is prevalent in the services? 
On the one hand they distribu~e that 
frustration around them and on the 
nther they keep all the other young 

and good officers blocked, though ther 
could do much better than their sup-
eriors? Is the Government thinki",: 
of some solution to remove the fru.;-
·tration and 'allow these officers to 
come up, those officers who have in 
an unjust manner been superseded by 
the juniors? 

Shri Vldya Charan Shukla: Some 
individual cases of ~his kind may arise 
but there are regular proct:dures laId 
down for ,.edressal of such grievances. 

Shrimati Savitrl NIp.m: I get the 
the same reply in this statement. The 
statement says that the question whe-
ther Government servants also should 
be given a reciprocal right to so re-
tire is also under consideration. Notice 
of the question was given last time 
about six months ago and the same. 
Indentical reply was !Uven. I would 
like to know how long the Go\'ern-
men! is going to take to come to this 
very valuable decision? 

Sbri Vldya Charan Shukla: It is n 
very complicated Question and it 
would affect lots of people. So, a great 
deal of thought and consultation i, 
necessary. So, some time i~ being' 
taken for that. 

Shrt D. C. Sharma: On the one hand 
t he Government has been raising the 
age-limit of retirement. I think it is 
noW 58. On the other hand, the Gov-
{"mment is denying some of the young 
officers. whom the hon. Lady Membet· 
knows very well"':'r also know them·-
their du.e. Some young officers are nOI 
given their due because of certain 
vasted interests which are then- in 
every Minlstry at the Cc.ltrc and in 
every department in the States. I want 
to know how the Government is go~ 

ing to streamline the administration 
of this country by removing the dead-
w~ of superannuated persons from 
the Ministries so that the Ministries 
~unction more efficiently and more 
brightly than hitherto' 

Mr. Speaker: It does not relate 10 
(his Question. 

Shri Vldya Charan Shukla: The 
Que.tion at the hon. Member hardly 



6139 OTal An,weTs AGRAHAYANA 9, 1888 (SAKAl OTal Am .... T.' 6140 

relates to this question, but still .... e 
have got a special staft-inspection---

Shri D. C. Sbarma: His intelligence 
q uotien t is very low. Sir. 

Mr. Speaker: Order, order. Ne"t 
queS"tion. 

Sbri D. C. Sharma: Sir, how are 
they going to reconcile j !lis? They 
must tel! me; let us have ~ reply to 
the question. 

Mr. Speaker: Next question. Shri 
Yashpal Singh. 

Sbri D. C. Sharma: Sir, on a point of 
order. When the Minister says that 
this question is not related to the main 
question, you should cOn't' to our 
rescue. 

Mr. SPeaker: My difficulty was this-

Sbri D. C, Sharma: The young MInis-
ter says to me that my qeustlon does 
not relate to the main question, How 
long has he been in the Lok Sabha? 

... Speaker: The han. Member is 
justified, but before the Minister 
"POke, I had said the same thing. 

Law and OrcIer dllriD&' GeDera.\ 
EleeUOIIS 

'573. Shri YasbpaJ SIDcb: Will the 
Minister of Home Mairs be pleased 
to .tate: 

(a) whether Government ha"; 
taken adequate rnea81H"es to maintain 
law and order during the .. nsuing 
General Elections; and 

(b) if so, the broad details thereof? 

Tbe Deputy Minister in the Minis-
try of Home Mairs (Shri Vldya 
ChanD Sbukla): (a) and (bl. Stat" 
Governments and Administration of 
Union Territories arp fully alive to 
the situation and will take adequate 
measures with such assistance from 
the Central Government as may be 
necessary, to maintain law and order 
during the ensuing General Election. 
These measures will be worked out In 
the light of the ex]>p'rienee of the 

previous General Election.. and of the 
present conditions. 
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,Tile Mlnlater of B_ Mairs (Shri 
y, B. Claavaal: I do not know what 
happened in the last elections be-
cause I have not got any info.:matlon 
on that. Really speaking. this ques-
tion relates to what preparations w,' 
are going to make for the coming 
general elections, and the answer that 
we have given is that We have made 
studies of the experiences of !h~ 
last election and We are studying the 
Pl"6geIlt situation, because what is 
likely to happen is certainly likely to 
happen as a result of the present 
situation. So, some .detailed studies 
are being made with the help of the 
State Governments, and in the cour ... 
of a fevi weeks to come, Wr will pre. 
pare certain detaiJed plans as to ho\", 
to meet the situation. 
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